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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2020-2021),
having been authorized by the Committee to submit the Report on their behalf, present
this Fifteenth Report (17" Lok Sabha) of the Committee on Government Assurances
regarding “Review of Pending Assurances Pertaining to the Ministry of Communications
(Department of Telecommunications)”.

2 The Committee on Government Assurances (2019-2020) at their sitting held on g3
January, 2020 took oral evidence of the representatives of the Ministry of Communications
(Department of Telecommunications) regarding pending Assurances.

) The Committee on Government Assurances (2019-2020) considered and adopted
this Report at their sitting held on 8" Qctober, 2020. The term of the Committee expired
on 8™ October, 2020 and the Committee on Government Assurances (2020-2021) was
constituted w.e.f. 9™ October, 2020. The Report was again considered and adopted by the
Committee on Government Assurances (2020-2021) at their Sitting held on an 2/
2021. The Committee were immensely benefited by the contribution made by“the
predecessor Committee.

4, The Minutes of the aforesaid sittings of the Committee form part of this Report.

5, For facility of reference and convenience, the Observations and Recommendations
of the Committee have been printed in bold letters in the Report.

NEW DELHI; RAJENDRA AGRAWAL,
pY February, 2021 ~ CHAIRPERSON,
Magha |9 , 1942 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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REPORT

I. Introductory

The Committee on Government Assurances scrutinize the Assurances, promises,
undertakings, etc., given by the Ministers from time to time on the floor of the House and report
the extent to which such Assurances, promises, undertakings have been implemented. -Once an
Assurance has been given on the floor of the House, the same is required to be implemented within
a period of three months. The Ministries/Departments of the Government of India are under
obligation to seek extension of time required beyond the prescribed period for fulfilment of the
Assurance. Where a Ministry/Department is unable to implement an Assurance, that
Ministry/Department is bound to request the Committee for dropping it. The Committee consider
such requests and approve dropping, in case, they are convinced that grounds cited are justified.
The Committee also examine whether the implementation of Assurances has taken place within the
minimum time necessary for the purpose and the extent to which the Assurances have been

implemented.

2, The Committee on Government Assurances (2009-2010) took a policy decision to call the
representatives of various Ministries/Departments of the Government of India, in a phased manner,
to review the pending Assurances, examine the reasons for pendency and analyze operation of the
system prescribed in the Ministries/Departments for dealing with Assurances. The Committee also

decided to consider the quality of Assurances impiemen’ted by the Government.

3 The Committee on Government Assurances (2014-2015) decided to follow the well

established and time tested procedure of calling the representatives of the Ministries/Departments



of the Government of India, in a phased manner and review the pending Assurances. The

Committee took a step further and decided to call the representatives of the Ministry of

Parliamentary Affairs also as all the Assurances are implemented through it.

4, In pursuance of the jbid decision, the Committee on Government Assurances (2019-2020)

called the representatives of the Ministry of Communications (Department of Telecommunications)

and the Ministry of Parliamentary Affairs for oral evidence on 03 January 2020 and examined the

following sixteen pending Assurances (Appendix-I to XVI):

E S.No. | SQ/USQ No. dated Subject
|
‘| 1. 1 USQ No. 2186 Setting up of BTS in Border Areas
1 !, dated 14.03.2007
\ i ~ (Appendix-I)
| i
| - USQ No. 4628 Grievances Redressal Mechanism by the
| | dated 09.05.2007 Access Providers
(Appendix-1I)
3 USQ No. 1090 Effectiveness of Telecom Services
dated 13.07.2009
(Appendix-I1I)
4, USQ No. 4254 National Spectrum Policy
- dated 03.08.2009
| . (Appendix-1V)
| —L--———- b i)
! B USQ No. 5700 2G Spectrum Investigation
| '; dated 07.09.2011
| (Appendix-V)
‘|
'~ 6. USQ No. 3337 Telecom Finance Corporation

dated 14.12.2011

(Appendix-VI)




7 USQ No. 2396 National Broadband Plan
dated 28.03.2012
(Appendix-VII)
8. SQ No. 288 Complaints Against Unsatisfactory
dated 25.04.2012 Telecom Services
(Appendix-VIII)
9. USQ No. 147 Location Based Service System
dated 08.08.2012
(Appendix-IX)
10. USQ No. 1830 Allocation of Spectrum
dated 22.08.2012
(Appendix-X)
: 5 8 USQ No. 1566 Complaints Against Telecom Operators
dated 06.03.2013
(Appendix-XI)
12. USQ No. 3682 Location Based Services
dated 20.03.2013
(Appendix-XII)
13. USQ No. 1609 Allotment of Spectrum
dated 14.08.2013
(Appendix-XIII)
14. USQ No. 1093 Quarterly Performance Monitoring
dated 11.12.2013
(Appendix-XIV)
15. USQ No. 2373 Hacking of BSNL Website
dated 05.02.2014
(Appendix-XV)
16. USQ No. 4066 Adjusted Gross Revenue

dated 19.02.2014

(Appendix-XVI)

3

The Extracts from the Manual of Parliamentary Procedures in the Government of India,

Ministry of Parliamentary Affairs laying guidelines on the definition of an Assurance, the time limit

5




for its fulfilment, dropping/deletion and extension, the procedure for fulfilment, etc., besides
maintenance of Register of Assurances and periodical reviews to minimize delays in implementation

of the Assurances are reproduced at Appendix-XVIL.

6. During oral evidence, the Committee drew the attention of the representatives of the
Ministry of Communications (Department of Telecommunications) to the long pendency of as many
a5 103 Assurances of the Ministry at the time of constitution of the Committee (2019-2020). The
Committee asked the representatives of the Ministry to give an overview of the pending Assurances
of the Ministry and also enquired about the internal mechanism and system of monitoring and
reviewing the implementation of pending Assurances in the Ministry. The Secretary, Department of

Telecommunications in his disposition before the Committee stated during evidence as under:-

" Sir, there Is such a mechanism in our Ministry and we activated it 6 to 8 months ago. We
have a Committee under the Chairmanship of Additional Secretary which reviews all the
Assurances of the Department [.e. as to whether an Implementation Report has gone or
not, whether the proposal for timely extension has been sent or not. Our Deputy Director
General (Coordination) regularly follows It up. Then I take a meeting with officers - senior
officers meeting - in which the subject of pending Assurances is also flagged. It is our
endeavour to give replies of the Assurances that have been completed by making proper
Implementation Reports. As the online system has started, we see to it that the replies
are given online. If an Assurance is pending, we ltry to find the reasons behind the
pendency and we try to overcome them. Even then, I think there is a scope for

improvement and we will do our best.”

7 The Committee then desired to know the frequency of the review meetings conducted by

the Ministry. The Secretary, Department of Telecommunications responded as under:-
" Sjr, we have monthly meetings"

Qbservations[Recommendations

8. The Committee note that out of the sixteen pending Assurances taken up by

them, the Assurances mentioned at SI.Nos. 1 and 2 have been pending for more than



thirteen years while the Assurance mentioned at Sl.No. 3 is pending for more than
eleven years. Likewise, two more Assurances mentioned at SI.Nos. 5 and 6 have been
pending for more than nine years whereas the three Assurances mentioned at SI.Nos. 7,
8 and 10 could not be implemented despite a lapse of more than eight years. Further,
the two Assurances mentioned at Sl.Nos. 11 and 13 have been pending for more than
seven years and the Assurance mentioned at Sl.No. 15 for more than six years. These
inordinate delays are despite the fact that the Ministry has put in place a mechanism
for monitoring and reviewing implementation of its pending Assurances and it has been
conducting monthly review meetings for the purpose as claimed by the Secretary,
Department of Telecommunications during the evidence'. The Committee are concerned
to note the inordinate delays in fulfilment of Parliamentary Assurances by the
Department of Telecommunications which indicates that the existing mechanism put in
place by the Ministry is far from effective in monitoring and facilitating timely
implementation of Assurances. Needless to mention, the utility and relevance of an
Assurance are lost if there is inordinate delay in the implementation of the same. The
Committee are of the view that the telecommunications sector has become the life line
of our society and its importance has been experienced and proven in every sphere of
life. The Department of Telecommunications, (DoT) being the nodal Department
responsible for the growth of telecom sector in India, the Committee recommend that
the existing mechanism in the Ministry be streamlined with more focused, pragmatic
and innovative measures with a view to ensuring expeditious implementation of the
pending Assurances. The Committee feel that time bound fulfilment of Assurances
restores the people's faith in the governance. The Committee hope and trust that the
Ministry will also adopt a positive and pro-active approach and scale up coordination

with all concerned for speedy implementation of pending Assurances.
II. Review of the Pending Assurances pertaining to the Ministry of Communications
(Department of Telecommunications).

9. In the succeeding paragraphs, the Committee deal with some of the pending Assurances

pertaining to the Ministry of Communications (Department of Telecommunications).



A. Setting up of BTS in Border Areas

10.  In reply to USQ No. 2186 dated 14.03.2007 regarding 'Setting up of BTS in Border Areas'
(Appendix-I), it was inter-alia stated that setting up of BTS within 10 kms of international border
for provision of mobile service required specific permission from Department of
Telecommunications (DoT). It was brought to the notice of DoT that some mobile service providers
had set up their BTS within 10 kms of international border for provision of mobile service without
specific permission. These cases Were being examined as per the terms and conditions of the

licence agreement that existed at the time of violation.

11.  Apprising the Committee of the further developments in the implementation of the
Assurance, the Department of Telecommunications in their Status Note furnished in January 2020
stated the following:-

“Case related to violation of licence condition was considered by erstwhile Telecom
Commission and the proposal of the Department to impose penalty of Rs 5 laklyBTS was
not agreed to. Telecom Commission has directed to work out internal norms for levying
penalty for default on the licenced service providers keeping in view the following broad

aspects -

(i) Level of culpability
(i) Revenue loss caused to the Government
(iii) Wrongful gain made by the service provider

(iv) The level of deterrence required

Based on the above directions of Telecom Commission, decision will be taken by the

Department”



12 During oral evidence, the Secretary, Department of Telecommunications submitted the

following position with regard to the fulfilment of the Assurance:-

"Sir, this Assurance s related to the Base Terminal Station (BTS) set up in border areas.
This matter has gone before the Digital Communication Commission several times. In its last
meeting it was decided that we will impose penalties on such 118 BTS which were set up in
violation of rules. We are talking about the year 2007. We now have to decide on the basis
of various factors such as level of culpability, revenue lost by the Government, whether
there has been any wrongful gain or not, whether the requirement of deterrence has been
fulfilled or not. I am told that out of these 118 BTS, about 30 to 35 BTS belong to Bharat
Sanchar Nigam Limited (BSNL) only. Rest belong to other operators some of which have
already been shut but still there would be some for live operators also. The Committee
suggested that a penalty of ¥ 5 lakh per BTS would be imposed. It translated into not very
high amounts. So, it is not a question of recovery of money but it is an Assurance before
the Hon'ble Parliament. So, we are hopeful that we will be able to address this and come

back to the Committee with the final report shortly. "

13.  The Committee emphasized that the Assurance pertains to the year 2007 and more than
twelve years have already passed without implementing it. Noticing that the Assurance is related to
strategic border areas, the Committeé stressed that border areas should be on top priority and such
work should be done pro-actively in these areas. The Secretary, Department of

Telecommunications replied as under:-

"Sjr. the policy changed in the year 2008. After that this problem aid not come. This is
about violations before 2008 but even then, as you are rightly saying, we will try our leve/

best. I will also see it at my level so that it gets completed.”

14.  Observing that the Assurance has been inordinately pending for more that twelve years, the
Committee also pointed out the need for setting a deadline in the matter. The Secretary,

Department of Telecommunications deposed before the Committee during evidence as under:-



"Sir, the meeting of Digital Communication Commission will be held in February. We will
discuss it in that. We have requested for extension of time till 04 June. But we will give its

Implementation Report before that”.

15.  When the Committee pointed out that even the Telephone Advisory Committee has not

been formed, the Secretary, Department of Telecommunications stated during evidence as under:-

"Sir, the old Telephone Advisory Committee (TAC) is working and it will work until a new
Committee is formed. We have submitted the file for creation of new Committee, We will

talk to the Hon'ble Minister and will get it done soon. "

Observations/Recommendations

16. The Committee note that the Assurance given in reply to USQ No. 2186 dated
14.03.2007 regarding setting up of 'Base Terminal Stations (BTS) in Border Areas'
basically relates to violation of license policy by some mobile service providers having
base terminal stations close to the border areas. The Committee further note that the
policy regarding setting up of BTS by mobile service providers in these areas has
undergone a change since 2008 bringing about changes in the terms and conditions of
the license agreement that existed at the time of violation. No concrete action has,
however, been taken by the Department of Telecommunications (DoT) against the
companies engaged in violation of license conditions prior to the year 2008. The
Committee have been informed that the cases related to violation of licensed condition
were considered by erstwhile Telecom Commission and it has directed to work out
internal norms for levying penalty for default on the licensed service providers keeping
in view the level of culpability, revenue loss caused to the Government, wrongful gain
made by the service provider and the level of deterrence required. The Committee feel
that the border areas are of strategic importance and DoT should have a proper system
for ehsuring/ regulating telecom services in these areas. DoT needs to give top priority
to the aforesaid cases involving the country's frontier areas. The Committee feel that it
is high time the offenders are brought to book for violation of the license agreement as
highlighted in the Assurance. The Committee, therefore, recommend that DoT should

take appropriate decisions in the matter in terms of the directions of the erstwhile



Telecom Commission at the earliest and take suitable action against the guilty so as to
implement the pending Assurance.

B. Grievances Redressal Mechanism by the Access Providers

(i) USQ No. 4628 dated 09.05.2007 regarding 'Grievances Redressal Mechanism by
the Access Providers' (Appendix-II);

(ii) USQ No. 1090 dated 13.07.2009 regarding 'Effectiveness of Telecom Services'
(Appendix-III);

(iii) SQ No. 288 dated 25.04.2012 regarding 'Complaints against Unsatisfactory
Telecom Services' (Appendix-VIII); and

(iv) USQ No. 1566 dated 06.03.2013 regarding 'Complaints against Telecom
Operators' (Appendix-XI)

17. In reply to abovesaid Questions, it was jnter-alia stated that the Telecom Regulatory
Authority of India (TRAI) had submitted a consolidated revised proposal to the Department of
Telecommunications in February, 2007 to consider various amendments in the TRAI Act, 1997. It
was further stated that the proposal to amend TRAI Act had been received from TRAI seeking more
powers including imposition of penalty on the Telecom Operators. The proposal was under
consideration. It was also stated that after due examination of the proposal, the Government would

place the draft bill before Parliament in due course of time.

18. In their Status Note furnished in January 2020, the Department of Telecommunications

apprised the position regarding fulfillment of the Assurances as under:

"The Telecom Regulatory Authority of India (TRAI) (Amendment) Bill, 2008 was introduced
in Rajya Sabha on 15th December, 2008, and it was referred to the Parliamentary Standing
Committee on Information Technology. The proposal did not find favour with - the
Committee. A proposal was prepared in September, 2011 for withdrawal of the Bill.
However, Cabinet Secretariat advised to reword/rephrase the amendment proposal rather

than to withdraw.



19.

Meanwhile, a comprehensive proposal for amendment of various sections of TRAI Act was
received from TRAI on 23rd July, 2012. Accordingly, draft Cabinet Note incorporating all
amendments/proposals was circulated for inter-Ministerial consultation in May, 2013, In
August 2014, it was decided with the approval of MOC & IT to go ahead with a
comprehensive Communication Bill rather than TRAI amendment bill. However, the proposal

for comprehensive communication bill was not materialized.

The proposal for amendment in various sections of the TRAI Act 1997 was again re-
initiated in 2016. After discussion with all stakeholders including TRAI and the
Telecommunications Dispute Settlement and Appellate Tribunal (TDSAT), a proposal to
amend the TRAI Act, inter-alia, also to include proposal on consumer protection and penalty
provision was prepared. In June, 2018, in-principle approval of the Minister was obtained to
move ahead with the proposal. Accordingly, the matter is under finalization in the

Department."”

During oral evidence, the Secretary, Department of Telecommunications elaborated the

position in this regard as under:

20.

" Sir these four Assurances are related to the amendment of TRAI Act. Its Bill was also
introduced in Parfiament. After that it went to the Standing Committee. The Committee did
not accept the recommendations. But, the Bill has not been withdrawn yet, Then TRAI gave
its new recommendations to us. After examination they were found to be lacking
something. Now fresh recommendations have come to us and we are trying to get the
approval of the Cabinet as soon as possible to introduce the Bill. As TRAI Amendment Act is
a fairly extensive exercise, I will request that we should be given sufficient time because an
Act cannot be amended again and again. We will take the Cabinet approval and then will
bring the Bill in the Parliament. But, certainly, this will not happen in the coming budget

Session. We will bring it in the next Session”.

The Committee, observing that the Ministry has requested for different times for

implementation of the four similar Assurances, emphasized that these Assurances should have been

clubbed together. To this, the Secretary, Telecommunications replied during evidence as under:

4¢



"Sir, you are right. We can club these four Assurances. If the Secretariat agrees."

21.  Specifically pointing out that there should not have been a demand for extension for
different times for similar Assurances by the Ministry, the Committee asked the representatives of
the Ministry to be quite careful about it and desired to know the final date by which the Ministry
proposes to bring the Bill in the Parliament. In reply, the Secretary, Department  of

Telecommunications submitted during evidence as under:

"Sjr, we need to have one more round of discussion with TRAL What we will do Is that as
the time is running out in April for the first of these Assurances, in that, we will mention all
these four Assurances. By that time we will have a fairly good idea as to how long is it

taking. We will ask for the same time for extension.”

22.  The Committee then asked the representatives of the Ministry to send a Part
Implementation Report in the matter in April, 2020. The Secretary, Telecommunications submitted
as under:

"Sir. we will send an interim Report”
Observations/Recommendations

23. The Committee note that there has been a rising trend in the number of
complaints regarding unsatisfactory telecom services, especially in respect of the
private mobile companies in the country. The telecom service/access providers have
already set up a Consumer Grievances Redressal Mechanism at the call centre level and
also an Appellate Authority within the company. However, incorporating amendments
to the Telecom Regulatory Authority of India (TRAI) Act as was assured to the House in
reply to the above Parliamentary Questions and which will be instrumental in resolving
the problems still remains unfulfilled even after a lapse of 13 years. The Committee
note with concern that though TRAI has been set up with a mandate to protect the

/]



interests of consumers and service providers alike, it has not been vested with requisite
powers to enforce its regulations and directions relating to quality of services provided
by telecom service providers. Considering the extent of prevailing telecommunication
network coverage in the country, it is highly imperative that the grievances of the
telecom services users are redressed expeditiously within a well structured framework.
The Committee feel that in the interest of consumers and industry as a whole, the
Department of Telecommunications (DoT) needs to act swiftly in the matter and bring
in suitable amendments in the TRAI Act so as to empower TRAI to effectively regulate
the telecom sector. The Committee, therefore, desire that the necessary amendments
which will give additional power to TRAI in the area of redressing consumer grievances
including imposition of penalty on the telecom service providers may be given a
concrete shape without any further delay. The Committee also recommend that the Bill
for amending the TRAI Act in this regard be introduced at the earliest in Parliament and
the Assurances given on the floor of the House be implemented without any delay. The
Committee further desire that the proposals submitted by TRAI should be considered in
a positive and time bound manner and the Committee be apprised of the action taken

in the matter in the form of a Part Implementation Report.

III. Implementation Reports

24.  As per the Statements of the Ministry of Parliamentary Affairs, Implementation Reports in
respect of the Assurances given in reply to the following five USQs have since been laid on the

Table of the House on the dates as mentioned against each:-

| | (Para No.4) | Implementation
| |

[SI.No | SLNo. in the Table l Question No. dated Date of
|

!(i) \Sl. No 04 USQ No. 4254 dated 03.08.2009 regarding 16.09.2020
= | '"National Spectrum Policy'

! |
| i '1
Gy |SL.No.S 'USQ No. 147 dated 08.08.2012 regarding | 20.09.2020
| | | "Location Based Service System'

e |




(iii) Sl. No 12 USQ No.3682 dated 20.03.2013 regarding | 20.09.2020
"Location Based Services'
(iv) SI. No 14 USQ No.1093 dated 11.12.2013 regarding | 16.09.2020
'Quarterly Performance Monitoring'
(v) Sl. No 16 USQ No.4066 dated 19.02.2014 regarding 16.09.2020
'Adjusted Gross Revenue'
RAJENDRA AGRAWAL,
NEW DELHI; CHAIRPERSON,

08 February, 2021
)9 Magha, 1942 (Saka)

COMMITTEE ON GOVERNMENT ASSURANCES
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SPRE T s SR R S S i L A e
SN AR s

i
I

. MINISTRY OF COMMUNICATIONS AND INFORMATION TEGHNOLOGY
A LOK SABFA .
UNSTARRED QUESTION NO: 2186
© ANSIWERED ON:14,08,2007
SETTING UP OF BTS IN BORDER AREAS
 BHUBNESHWAR PRASAD MEHTA

(a)w]%athar woina private moblle p'hanes vompanles have set Up Base Terminal Statlon (B78) close
to the border areas by violating the licerce polley which I llkely to cause seourlty threat;
‘J .

(b)if so, the detalls thersof;
(c)the total number of BTS set upiby the varlous moblle phone campanles at senslive areas
closa to the border tlll date; -

!
1

(d)the names and other detalls of thosa companles, who have set up BTS without taking prior
permisslon; and | i : = 7 ;

-

(e)the action taken by the Government agalnst these companles? | .

Will the Minlster of COMMUNICATIONS AND INFORMATION TECHNOLdGYbe piaasad o -
' state -

ANSWER

g o ——————— SR b et st s 8 Bome b e e m————— i st

THE MINISTER OF STATE IN THE MINISTRY OF GCOMMUNIGATIONS AND INFORMATION
TECHNOLOGY (DR, SHAKEEL AHMAD)

(&) to (8) @alt[ng up of BTS within 10 Kins of Internationzl Bérderfor provision of moblle service
required speclflc permission from Department of Telecommunications (DOT). It was brought to
the notlce of DOT that some moblle service providers have setup thelr BTS within 10 Kms of
International Border for pravision of moblle sarvies without specific permission, These cases are
being exarnined 88 bor the tarma and ooneltions of the lloehos agresmant that axlsted gt the e,
_Of violation, While the mattar le baing examined, the corditions relating to provision of moblie
services In argjus falling within 10 Kims of International Borter hag b

een relaxed as per detalls
- glven below:

()There shall be a "No Service Zone" of 500 Meters width glong the Intarnat[onal'border-withln

Indlan territory for wireless/moblle sarvice, where tha Llcensee(s) are not permitted to provide

wireless/moblle service. The Licensee shall use tequislte technology to ensure that the signals
become unusable within 500 Meters of International bounglarles and there shall be no
wireless/moblle servige In the "No Service Zone", et

ooy

,()The Llcensee shell oreate & "Buffer Zone" of 10 Kms width along the Line of Control (LOG), Line
of Actusl Contral (LAC), Akhnoor end Pathankot aregs In Jammu and Kashmlr, s applicable,

whereln they shall not deploy thalr Cell site(s)/BTS(s)/Rad'o Transmitter(s),

il

: : AW-Q;'\C\.L;( -~ T
GOVERNMENT QF INDIA ] - e

SEUEE R SRS L

TEE Gl el

R e e e e e e

rera

L T



i

: - T e
e e e s i
: S A e e e T e = =

& MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY

&) | LOK SABHA

\

UNSTARRED QUESTION NO: 4628
ANSWERED ON:09,05.2007
GRIEVANCES REDRESSAL MEGHANiSM BY THE ACCESS PROVIDERS
ABADUDDIN QWAISI |

(a) whether as per the Government's
Grievances Redressal Mechanism at
_ the company:;

directives all Acesss Providers have

tosetupa Consumer
the call centre level and also an App

ellate Authority within
i . ; ‘
(b) if s0, whether the said condition;has hean compled to by all the Access Providers;

(c) If 50, the detalls thereof and if not, the reasons therefor:

(d) whether with the growing complalnts of telecom services and absence of direct complaint and
redressal mechanlsm for consumers, TRAI proposes to review the TRAI Act and senta proposal
to the Government in this regarg; anc : ‘

(e) if so, the response of the Government i

hereto dnd the steps taken or proposed {o be taken by
the Government to ensure that grievances

of the gonsumers are adhered to promptly?

Wf[l the Minister of COMM UNICATIONS AND INFORMATION TECHNOLOGYbe pleased to
: i state!-

ANSWER .

MINISTER OF THE STATE IN THE MINISTRY QF STATE IN THE [\'/IINlﬁTRY QF
COMMUNICATIONS AND INFORMATION TECHNOLOGY (DR, SHAKEEL AHMAD)

(a) Yes, Sir.

(4

(b) & (c) Yes, Sir, The Access Providers hav

€ already set up a Consumer Grievance Redressal
Mecharilsm at the Call Centre Level and an A

ppellate Authority within the company,

(d) & (a) Telecom nguialtory Authmrﬁ}ipﬂgg_ia has submitted a cansolidated revised _ETEE(LS?]L
to Depariment of Telecommunications In February, 2007, 5 gahsider varlous amendments In the
TRALAGYL 1887, s : o e e

; "
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- (b)The broad categorles of complalnts recelved are mgafding Quallty of 8
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MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
coh LOK SABHA -
UNSTARRED QUESTION NO: 1090
ANSWERE_D ON:13,07,2009. _
EFFECTIVENESS OF TELECOM SERVICES .
PRALHAD VENKATESH Jogh|~ E |

(a)whether the Government has recoived complaint regardin

g unsatisfactory telecom servies
especially from the private mobilé companies In the country; 1

-
[}

(b)if so, the details thereof: -+

._ |
(c) whether the Governmert proposes to
of Indla (TRAW to ensure that betier mobl

4 e

[
give move powers to the Telecom Regulatory Authority
le services are provided to the subsaribers; ang

(d)if 50, the detalls thereof?

Will the Minlster of COMMUNICAT'IONS AND INFORMATION TECH
' state:-

ANSWER

NOLOGYbe pleased ic.

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT)

(a)Yes, Sir, | :

ervios (Qo8), Bliing

lls, ota, The IndIvidue)

/Department of Tolecom
Ve service provider for appropriate action, .

and metering, Refund of security dapos, Tarlth, Unsollolted tommeralal og

complaltts recelved In Telecom Regulatory Authorlty of Indla (TRAI)
(DOT) are forwarded to respecti

] ‘ L p—
ik . _—A—Ffﬂfd-l—’f - }_EL
GOVERNMENT OF INDIA

operators| The proposal | under consideratron.j

'“‘"T"l‘iT""'i.
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GOVERNMENT QF INDIA _ 5

MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY |

DEPARTMENT OF TELEC OMMUNICATIONS

. LOKSABHA - - |
UNSTARRED QUESTION NO. 4254 '
TO BE ANSWERED QN 380 AUGUST, 2009

NATIONAL BPECTRUM POLICY .

1 [

4254, BHRIRUDRA MADHABRAY: - -.

Will the Minister of COMMUN‘ICATIONS- AND  INFORMATION
TECHNOLOGY be pleased fo state: : 5 '

o

(a)  whether the Government has worked ot a National Spectruin Policy to maximise
net benefits; % e :

1

-

(b)  if s, the details thereof ; - . 3 . _ i

e T A

(c)  whether Department of Telecom (DoT) has alsg sought funds for optic fibre <
cornmunication network for the foreess in licu of spectrum vagation by then;

SEALEAN TS0

(d)  if so, the details and the present status thereof alongwith the benefits likely to
accrue therefrom ; and '

(e)  the total revenue likely to be generated?

ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI GURUDAS KAMAT)

(8) & (b)-  No, Sir, However, Government hag recently released National Frequency
Allogatlon Plan=2008 & polloy dooutent whilch provides information / guldelines to B
witeless users, manufacturers and developers relating to utllization of spectrum for ' : ;
variety of Radiocommunication setvices, The National Frequency Allocation Plan is Yot .
reviewed periodically in  line  with Radio  Regulations . of International

Telecommunications Union (ITU).

e} Yes, Sir,

(&) A Memorandum of Understanding (MOU) has been signed between
Department of Telecommunications (DOT ) and. Ministry of De;sence. As per this MoU,
DOT shall provide an alternate optical communication network for forces at cost of Rs.
9970 crores approximately in lieu of Spectrum vacation for 2G and 3G services, The

Government is.considering varioys aspects rels ting to_austion of 3G spectrum. Since ' ' b
‘Buction 1s et fo cominance, the fotal revenug to be generated can not be estimated, 2 8 y
- e e el
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GOVERNMENT OF INDIA

MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY i
| DEPARTMENT OF TELECOMMUNICATIONS

T e A

. LOK SABHA
UNSTARRED QUESTION NO, 5700
TO BE ANSWERED ON 7™ SEPTEMBIR, 2011

TR

2G SPECTRUM INVESTIGATION

15700, SHRIMATI RAMA DEVE: oy ¢
- BHRIMANSUKH BHAI D, VASAVA. '
SHRI YOGI ADITYA NATH:
SHRIPONNAM PRABHAKAR: °
DR. BALIRAM:

A e

!

Willthe Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY b0 ploased
to state: g - : '

5 | _ e,
(@) . the progress made in 2G spectum investigation and the ‘persons arrested in. this
connection go far; I ; :

A S M i S e T BT P )

(b)  the names of the companies which were favoured in 2G spectrum to énable them to
make huge profit; . : . . -

. (¢)  whether the Centra] Vigilance Commission has blamed the officials of his Ministry for
: non-cooperation in the investigation; 4

(¢)  whether any scam has been reported in the 2Gt mobile services of Bharat Sanchar Nigam
Limited; : .

3 80, the details thersof; &nld

(8 . the steps taken by the Government to check irvegularities in allocation of spectrum in
. future? ; '

?
(d) - ifso, the details thereof and the action taken by the Government in this regard; : , ' é
§

ANSWER - ' 8

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
- INFORMATION TECHNOLOGY ( SHRI MILIND DEORA)

(@  As per the information furnished by the Central Bureau of Investigations (CBI),"
chargesheet in the mairi offence has been filed in the court of Special Judge, Patiela House Court,
New Delhi on 2" April, 2011, Supplementary chargesheet has also baen filed in the same coutt | 1
| on 25" April, 2011, Jdnvestigation on the remaining lssues is still continuing, Six accused
petsons were arrested by CBI namely; (1) Shei A Kaja: the Tien Ministor of Communications .
and Information Technology, (2) Shri Siddharha Behura, the then Secretaw(Tel_ecom), i
Department of Telecom (Ministry of Communications and Information Technology), (3) Shei |
R.K. Chandolia, the then Personal Secretary(P8) to the Minister of Communciations and
Information Technology, (4) Shri Shahid Usman Balwa, the then Director of MJs, Swan Telecom
Private Limited, (5) Shri Asif Balwa and (6) Rajiv B. Agarwal, both from M/s Kusegaon Fruity o by o8
and Vegetables Private, Limited. The remaining accused persons were sent (o the Judicial . 4
. Custody by the Sepeial Judge after filing chargesheets, :
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. CBI, it has been revealed that BSNL had ente

’ ‘,“"'Tj
* ey
- D= ’ - ; \

(b)  The names of tho Companies which were allegedly favoured in alidcation of 2G speotrum % \“‘\
ato (1) M/s Swan Telecom Private Limited, (2) M/s Unitech Witeless (Tamil Nadu Private
Limited. ; '

©) No Madam, the Central Vigilance Commission has not blamed the officlals of the
Ministry for non-cdoperation in the investigation, ' ‘

(d)  Does not arise in view of (¢ ) above.

(&) & () - No Madarn, no seam has bee reported in the 2G mobile services of Bharat

Sanchar Nigam Limited (BSNL), Iiiowavex', during the Investigation of 2G spectrum case by
1ed into & Memorafidum of Understanding in 2008
with M/s. Swan Telecom Private Limited for Intra Citole Roamin!

g Service and shating of BSNL
infrastructure with M/s Swan Telocom Private Limited, . i-w :.
. i .

N s s

' | £l i Wy '
(@)  Due process ig underway to delink spectrum from 2G licenses, ;

o
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i - GOVERNMENT OF INDIA .
gg MINISTRY OF COMMUNICATIONS AND INFORMATION T]JCHNOLOGY ' 4
0 DEPARTMINT OF TELECOMMUNICATIONS |
. - _ LOK SABHA

i ‘ .. UNSTARRED QUESTION NO. 3337

% _ TO BE ANSWERED ON 14“‘ DECEMBER 2011

}{J] - , TELECOM FINANCI CORPORATION |
3337, SHRLL, RAJAGOPAL: , . : ) )

‘Wil the Minister of CO\/IMUNICATIONS AND mFORMATION TECI—H\IOLDGY be 5
p]Pased to state! i

(8)  whether the Government plopoaes to set up Telecom Finance Corpomtmn to, meet the financial
wqunaments of telecom sector; :
| v . W '3

{b} if 80, the details thereof; : ' .I - ' e
(¢) the action taken in this regard so far; and

(d)  the steps taken/proposed to be taken by the Government to give infrastructure status to
telecom sector?  ~

ANSWER

THI MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA)

' (8) ch, Madam. . :

(b) The Working Group on the Telecom Seotor i‘cr the 12“‘ Five Year Plan (2012-2017) has
reoommmended that Teleoom Finance Corporation may bo: orepted s & veblale to aocess funds st

' competitive rates to facllitato the fanding needs of the Telasom Seotor, In case of a requlrement, Alo,
Draft New Telecom Policy-2011 has envisaged creation of a Telecom Finance Cotporation as a
vehicle to mobilize and channelize ﬁrianmng for telecom projects 7

(¢)  The above 1‘ccommcndat10n, of the Working Group on the Telecom Sector for the 12™ Five ;
Year Plan, is under consideration of the government. ‘

—-

——

(d} The Wnrkfng Group on the Telecom Sector for the 12 Year Plan as well as Draft New New
Telecom Policy (NTP)-2011 have recommended to declare Telecom Sector is Infiastructmre Sector
(both wireless and wirellng). It has also been proposed to provide all the benefits available to
infrastructure sectors to telecom sector also, in order to realize the irue putantial of Information and
Communication Technology (ICT) for development,
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GOVERNMENT OF INDIA |
MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY .
DEPARTMENT OF TELECOMMUNICATIONS

LOK SABHA
UNSTARRED QUESTION NO. 2396
TO BIL ANSWERED ON 28™ MAR?H, 2012

NATIONAL BROADBAND PLAN

12396, SHRI RAO SAHEB DANVE PATIL: .
SHRIM.K. RAGHAVAN: : :

SHRIHANSRA) G, AHIR! -

SHRIRADHE MOHAN SINGH:

SHRI VARUN GANDHI: ,

SHRIHARISHCHANDRA CHAVAN: D

SHRIRAM SINGH KASWAN: s

SHRIR. THAMARAISELVAN: : i

SHRISURESH KUMAR' SHETKAR: '

DR, KIRIT PREMJIBHAI SOLANKI: :

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be
pleased to state:

(8)  whether the Gavernment has prepaied and finalized the National Broadband Plan;

(b) if so, the details and the salient features thereof alongwith the action taken by the
Government in this regard so far; %

4

()  whether the Government has provided/proposes to provide high speed broadband
facilities in rural areas; &

()  Ifso, the details thereof and the nuraber of villages/panchayats covered under the scheme |
so far, State-wise;

'(e) whether the slow pace of internet broadband’ coverage has adversely affected (he

economic and social development and thereby Gross Domestic Produstion (GDP) of the country;
and ' - i

(f)  Ifso, the dotalls thereof and tho actlon taken by the Govetnment to Inatease broadband
penetration in the couniry? '

ANSWER

. THE MINISTER OF STATE IN THE MINI!STRY OF COMMUNICATIONS AND
: INFORMATION TECHNOLOGY (SHRI MILIND DEORA)

(@to(d) . Department of Telecommunication had received the recommendation made by
Teletom Regula'tury Authority of India(TRAI) dated 8" December2010 on ‘National Broadband !
Plan’. The Government has alveady approved the scheme for creation of National Optical Fibre ‘ !
Network (NOFN) on 25" October 2011, for providing Broadband connectivity to 2.5 lakh village . - f
Panchayats, The objective of this scheme is to extend the exlsting optical fibre network to 5

Panchayats by utilizing the Universel Services Obligation Fund (USOF),The project is proposed
to be completed In 2 years, £ -

e

Contd, 2/~ - k
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- In_ additlon, USOY hos launched Rural Wireline Broadl
broacband penstration in rursl and remote areas, Under this sohommo B
wite-line, Broadband conneations o individual users and Governmen

. of Seyears in thig scheme. As on February 2012, & total of 3, 54,595 b

been provided. The tal?mm citcle wise detail is given in Annexuje I

" _ Futther, Govt. under Bharat Nirman-1] has g target of covering 2.5 lakh Gram Panchayat
i 2012. 8tate wise broadband coverage of village Penchayats.is.given in Annexure.)]

and Scheme to inorease g
SNL will provide 8,88,837
t Institutions over o period
roadband eonnections have

i | ; i 1 p '
The Govt, In draft reyided National Telecom Policy 2011, has Inter-alin proposed to rpvise
the existing Broadbahd download speed of 256 Kbps to 512 Kbps.and. subsequently to 2:Mbps
by 2015 and higher speeds of at least 100 M

ps thereatter, However, no final declsion has been
taken in the matter go fay, :

+

¢ in the penetration pf Internet / Broadband h
Domestic Product, :

Hlowing initiatives have been taken by the Government to Increase

(&) & (D) Studies have shown that incres
- positive impact on-the growth of Gross
In addition to this o

‘the broadband penetration:

) Allotment of Spectrum for 3G agd
through mobile handsets and wirgle

if) Permitting Sharing of infrastructure amongst the Service providers,

iii) The Indian Telegraph Rules have been amended, and gtream TV has been added under the
title “Provision of broadband conneetivity to viliages in a phased manner” to bring
ptovisioning of broadband vonnectivity to'the rural areas under the purview of the USOF,

Iv) USOF schemes for supporting shared infrastrueture for mabile services in rural ang remots
areas aro under implementation, These towers will also be used to provide Broadband
connectivity in the newly covered Block/Taluka headquarters, i

V) A Rural Wire-line Broadband Scheme has been launched Lunder USQF to increase
broadband pencteation in rural and remote areas, Under this

asa

BWA services will facilitate

proliferation of broadband
8s technologies, :

Contd..,3/.
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Broadbang Lonngetions provided by BSNL under ﬁSOF
plans up to February' 2012, ¢
I _ Telocom Cirele ’ Total USQp Connectlons
; ey i Wm.
Andaman and Nicobar . ; 325
[ Andhra Pradesh 48,707
Chhattisgarh :
| Chennaj Telecom Dist
Haryana
Himagchal Pradesh
Jammu and Kashmir
Jharkhand 1,647
e ——te
Karnataka . 23,377
Ketala
Madhya Pradesh
. ' | Maharashtrn
i NORTH EAST.I

NORTH EAST-J|

Ol
Punjab
Rajasthan

40,008
16,410
25,602

Tamilnady :
Uttar Pradesh (East) 7,730 -
Uttar-Pradesh (West) 4,135
Uttaranchal 1,707

bl ‘ : %12,936
TOTAL '

3,54,595

Contd, , 4/.
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Annéxure-Il

e ol vl e e e e

state of Brosdband Coverago of Village Panchaysis
upder Bharat Nivhuan-TL Upto 33-12-2012
! ! 3 ' i
SLNo State /UTs Lotal i:ghsber of | ¢ mulative Achievement
1 . X
1 | Andaman & Nicobar, 67 .. 56
2 | Andhra Pradesh 21862 14034
3 | Assam 3943 2062
4 | Bihar 8460 77188
5§ | Chhattisgarh 9897 2150
Gujarat (including : |
+ | Dadra Nagar Haveli & 14439 '[ )
6 | Daman Diu) ; i - 7599
-7 | Haryana - 6234 ' 5651
8 | Himachal Pradesh v 324l 1862
9 | Jammu & Kashmir 4146 1308
10 | Jharkhand 4559 4460
11 | Karnataka 5657 3779
12| Kerala 999 997
13 | Lokshadweep 10 5
14| Madhya Pracesh 23022 4171
| Maharashtra (including ‘ -
15| Gon) i 10994
16 | Tripura 1040
17 - | Mizoram*" 768 1190
18 | Meghalaya™* 1463
19 | Arunachal Pradesh 1756
20 | Manipur J0i1 1410
21 | Nagaland*" o ol
92 | Orissa | ‘ 6233 2372
23 | Punjab | 12809 11100
24 | Chandigarh | 17 16 B
25 | Rajasthan 9200 o 2946
26| Tamil Nadu__ 12617 - 0308
27 | Pondicherry 98 .98
28 | Uttar Pradesh - B1125 ) 43003 -
o 29 | Uttarakhand , 1546 1 2474
30 | West Bengal - 3354 24175
31| Elkkim - 163 66
| Total 247864 142674 i
i Bquivalent Rural Loeal Bodies o
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GOVERNMENT OF INDIA ' : u

%) MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
DEPARTMENT OF TELECOMMUNICATIONS

'LOK SABHA
STARRED QUESTION NO, 288
TO BE ANSWIRED ON 25™ APRIL, 2012

COMPLAINTS AGAINST UNSATISFACTORY, TELECOM SERVICES
. - r f Y. T
288, SHRIS, ALAGIRL: RS ) '
SHRIMODUGULA VENUGOPALA REDDY:

Will the Minister of COMMUNICATIONS AND INFORMATION TECI-]NOLOGY :
be pleased to state: . e - :
! :
_(a)  whether the Telecom Regulatory Authority of India (TRAI) hias taken cognizance of
the tise In complaints and other prievances of consumers against teledom opetators for the'
deficient and unsatisfactory servides; ! 1 :

“(b)  if so, the details thereof alongwith the remedial measures: taken by the telecom,
operators on the directions of the TRAL to improve customers’ satisfaction;

(c) whether suggestions have been received from various quarters to arm TRAI with
powers including imposition of penalty on telecom operators for unsatisfactory services to the
subscribers; ;

“(d)  if so, the details thereof;

(6)  whether the Government proposes fo amend the TRAI Act so as to improve
cigtomiers’ satisfaction; and

® if 0, the details thereof and the action taken/being taken by the Goverhment in this
. tegard? : s Jprig : 1)

ANSWER
THE MINISTER OF FIUMAN RESOURCE DEVELOPMENT AND - i

COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI KAPIL SIBAL)

(a) to (f) " A Statement is laid on the Table of the House.

Contd.... 2/-
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STATEMENT TO BE LAID ON THE TABLE OF THE LOK SABHA IN RESPECT
OF PARTS (a) TO (f) OF LOK SABHA STARRED QUESTION NO. 288 FOR 25™
APRIL, 2012 REGARDING “COMPLAINTS AGAINST UNSATISFACTORY
TELECOM SERVICES” :

H
! : ¥
(@& () - Yes, Madam, TRAI has talcen cognizance of the rise in complamts and other
Grievances of consumers pgainst telecom cperators, In mder to make the Grievance
Redressal Mechanism more effeotive and for addressing .concerns of consumers, the eatlie
Regulation of TRAI of 2007 (namely “Telecom Consumers Protection and.Redressal of d

Grievances Regulations 2007”) was reviewed and following two new 1egulauons have been
issued by TRAL:,

'

i) “Tclecolu .Consumer Complaint Redressal Ragulatmns . 2012 (1 of 2012)" on
- 05/01/2012 replacing the earlier Regulations in'the subject matter and

i

o fa o

ii)“Teler;om Consumers Protection Regulations, 2012 (2 of 2012)” on 06/01/2012.

These Regulations have been 1mplememed by the Telecom Service Prnwdms.

(t..) &(d) Repwqentatmns were received from various Consumer Advacacy Groups
mslng various tclecom consumer issues including that of empowerment of TRAL It was

be piven powers to impose penalty for violation of its -
'1egulmmns orders aucl cln'e:,tmns

]

(e) & (f) A proposal for amendment of TRAI Act, 1997 is under consideration.
Broadly it consdsts of amendments mquued for effective discharge of current functions of

TRAI under the existing Act and those where TRAI has proposed further devolution of
_ additional Regulatory functions,
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GOVERNMENT OT INDIA !
. MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY "
DEPARTMENT OF TELECOMMUNICATIONS

LOK SABHA
UNSTARRED QUESTION NO, 147
TO BE ANSWERED ON 8™ AUGUST, 2012

LOCATION BASIHD SIRVICH SYSTRM ‘

147, SHRIADHALRAO PATIL SHIVAJL:
SHRI KODIKKUNNIL SURESH:.
SHRI D;:B. CHANDRE GOWDA. ,. :
‘SHRI ANANDRAO ADSUL: * - : ; : e
" GHRI GATANAN D. BABAR: ‘
SHRI DHARMENDRA YADAV:

Will the Minister of COMMUNICATIONS AND INFORMA'fION TECHNOLOGY be
pleased to state: ’ B .

(a) whether in the aftermath of Mumbal terror attack, the liccnce agreen ents of telecom operators has
been amended and all mobile service providers urged to put in place a system for location based
service; ' i ' . '

(b) if so, the details thereof along with the service providers who have implemented the system and
these still to follow the new system;

(c) whether mobile phone service providers have expressed thelr reservations/objections and sought

. the active role of TRAI to resolve the issie;

(d) if so, the details of objections raised and difficulties experienced by them in implementation of

this syster; and
() the veaction of the Clovernment in this vegatd?

 ANSWIER.

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECENOLOGY (SHRI MILIND DEORA)

() 1“;."e:s Madam. Mobile Telecom Service Providsrs have been asked through license amendment
dated 31.05.2011 to provide location accuracies as per the following stipulations :

Location Details :

i

()  The Licensee shall provide location details of mobile customers in the L.icensa. service
area us per below mentioned time frame from the date of issue of l'hlls améndment
and acouracy. It should be a part of CDR in the form of longitude and latitude, besides
the co-ordinate of the cell sites, which is already one of the mandated fields of CDR.

"
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My
: -:ﬂ‘z ueEy ’ o Sy
‘Atenppey in Persentage . :
1 Distance | Urban (More than |
, In Meters | milllon mobiles inu Suly -« Utban & Rural Remote
municipal limit) T MY
- | 1 year 2years | Lyear™ | 2vyears |3 years | 2vyeats |3 vents
50 - 30 50 o iy :
100 60 38 50 . 60 e -
- 300 . 80 05" | 50 60 - | 70 , | 50 60 o ¢
500 . j _ 60 L0 | 80 ) 60 | N

w3
. Applu,ablc for tha btatd of J&K Absam amd NE reglon, 5 ! .-
(u) To start with those db iaiis will be provided for s mefivd mﬁhll'* muml)cw.
However, within a pmod of 3 years lorataon details s’wli be part of CDR for all ;
mobile calls. ] . . * i

Notel: Depending upon the technological development the Inmls of ancuracy could
be modified any thne in future,

(b) The service providers mre at various.siages of implementing the mandated ‘ -
aceuracies, However, no service pl‘OVIdﬂ' has been able to complete the wmk and - ¥
send the final compliance, .

(¢) & (d) Mobile Service Providers had aslked for certain clarifications, which have
been provided to them. Telecom servics pmvidcrs have been raiging the issue of
financing the implementation of these services, However, it has been lndicated that
the system has to be implemented by TSP Al their ¢ost. They have also raised the
question of implementability of the stipulated acouracy levels. Information mgmdmgr
whether they have raised any issues with TRAI is being collected,

pmmna

R i S T e

(LJ The issue is being examined by THC, the techuical axm of the depdztmcnt
mmbie decision will be taken ai'TPr thie Teceipt of the wpm't oo TEC. 1
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i , GOVERNMENT OF INDIA |
MINISTRY OF COMMUNICATIONS AND INEORMATION TECHNOLOGY
DEPARTMENT OF TELE,COMMUNICATIONS

LOK SABHA = ' :
 UNSTARRED QUESTION NO. 1830
TO BE ANSWERED ON 22™° AUGUST, 2012

~* ALLOCATION OF SPECTRUM

1830, SHRI SANJAY DINA PATILY \
SHRI GURUDAS DASGUPTA:
SHRY ARJUN MEGHWAL: -
SHRI P, LINGAM: . ] '-
DR, SANJEEV GANESH NAIK:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be'
pleased to state: ; : -

(a)  whether the Government had accepted the Supreme Court's judgement to cancel 122 2G
[ p Judg

Spectrum licences and to allocate the Spectrum by auction before August 31 this year; :

\ ' . [ :
(b) if so, the details thereof and the action being taken to complete the auction process beforo

deadline along with the measures taken to safeguard the interest of telecom operators and the
CONsuUMers; )

(¢)  whether the Government proposes to revise the time line for auctioning the spectium;
(d)  ifso, the details thereof and the reasons therefor;

(8)  whether as per the direction of the Supreme Coutt, the Government has to adopt the
auction procedure for allotting spectrum to Government agencies; and

(D IFso, the detalls thereof and the procedure for allotment of spectt'*um likely to bo adopted,
in such cases? : :

ANSWER

THE MINISTER OX STATE IN THE MINISTRY OF COMMUNICATIONS AND
' INFORMATION TECHUNOLOGY (SHRI MILIND DEORA)
(8) & (b) The process and planning of the auction is com]blexl and time consuming.
However, Government has annouiced Guidelines for Auction and Allotthent of Speotrum in
1800 MHz and 800 MHz bands on 3" July 2012 in réspect of certain issues, which include, -
among other, objective of auction, eligibility criteria, amount of spectrum, number of blocks and
size of the blocks and validity period of auctioned spectrum, ! '

(0) & (d) An Interlooulatory Application (1A) has been filed in Supreme Court on behalf
Governmet seeklng extenslon of time to fucilltate the commencement of auction of spectrum on
or before 12,11.2012.

(e) & (B):

Matter is under examination,
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: GOVERNMENT OF INDIA Ppperdin~ 7
., MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY =

DEPARTMENT OF TELCCOMMUNICATIONS

LOK SABHA
. UNSTARRID QUESTION NO. 1566
TO BE ANSWEBED ON 6" MARCH, 2013

COI‘VH‘l AINTS AGAINST TI}LECOM OPERATOR“

1566, SHRIRAMESHVISWANA’I‘HKATTI* i e
HHRI NISHIRANT DUBEY:
SHRI ABDUL RAHMAN:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be

pleased to state:
I

(@) the numbet of complami and other gnsvamas of congumers received against telecom
operators for the deficient and unsatistagtory semues during the last ‘:hl 60 years und the current
yenr, yeat-wise and operator-wise; | ;

(b)  the action taken by 'the Teiecom Rﬁgulatury Authority of Indla (TRAI ﬂmmnn opemtor
wise;

(¢c)  whether the TRAT Act needs amendment and more powers should be given to TRAI for

better customer service and satisfaction;
(d) . ifso, the details thereof and the reaction of the Gov:ammant thereto;

(¢)  whether inadequate mobile towers and poor signal capacity are the main reagons for
unsatisfactory telecom services; and

(H  if so, the measures taken by the (}ovsrnmant to tnerease installation of mobile towers and -

augment signal cappceity, State-wige?
ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA)

(3 The dotalls of complaints recetved durlng last threo years and the current year by
Telecom Regulatory Authority of India ( TRAI) against semce providets are ag below:

Sk ' .Service Provider =
‘| Year - i - . Total
No BSNL| MTNL | Bharti | Tata | Reliance | Yodafone| Ydea |Others

1 |2000-10 | 859 | 309 | 1736 | 678 | 1000 881 | 425 | 370 | 6258

| 2 |2010-11 | 680 | 181 | 1305 | 404 821 630 453 | 405 | 4929

3 2011-12 994 | 300 - 3969 | 955 | 2057 2471 | 1095 | 1076 | 12926 .

2012-13
(upto 31
Jan
2013)

946 | 290 | 4402 {2129 | 2261 2681 | 1307 | 1539 | 15555
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(b) The individual consumer wmplamts reuewed in TRAI are fmwardeti to the
concerned service provider for redressal, ,

(c) & (d) TRAI hag submitted 4 proposal for amendment in TRAT Act, 1997 primarily
concetning with grant of powers to lay down the framewotk for consumer grievance redressal
mechanism by the service providers, power to impose penalty on Ehe setvice providess for
contravention of ' TRAI's Regulations, ete, Afler due examination i;thﬁ_prcposal the Goyt,
will place the draft bill before Parliament in due coutse of time, '~

M_,ﬂwﬂwmq———mww S

(@ &) + Asperthe palfbrmance monitoring teport for the quarter ending 31st Dec 2012,

the cellular mohﬂe telephone service providers ave generally complymg with the Quahty of

service (QoS) benchmarks for the network related parameters.

TRAI monitors the performance of Service Providers against the benchmarks, for the
various Qo parameters laid down by TRAI, through quatterly performance monitoring reports,
audit and assessment of quality of service through independent agencxes and assessment of
customer perception of service through surveys.,

The follow~up action including installation of additional mobile towers (if any) is taken
up by the concerned service providers based on techno commercial considerations,
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E GOVERNMENT OF INDIA
. MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
2 DEPARTMENT OF TELECOMMUNICATIONS

LOK SABHA
UNSTARRED QUESTION NO, 3682
~ TO BE ANSWERED ON g™ "\{[ARCH 2013

LO(‘A"I‘IO'\I BASED ‘S’ERVIQI‘S

3682, SHRI KULDEEP BISIINOI
i

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be
pleased to state: ,.( , .
. l - Wi
() whether in view of the security concerns, the Department of Telecommunications has
directed the mobile service providérs, functioning in the country, to set up. the location based

service (LBS) system,; |

(b) - ifso, ic details thereof and the benefits likely to accrug as a result thereof;
(o) whether all-the service providers have set up the said system;
" (d)  if so, the details thereof and if not, the reasons therefor, company-wise; and '

(e) the action taken by the Government to ensute that the system is put in place by each
company at the earliest?

ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF COMMIINICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA)

() Yos Madam, in view of the gseourlty concerng, the Department of Telecommunications
has directed the mobile service providets, fumetloning in the countl'y, to siot up the
location ‘msed service (LBS) system

: %
(b) to (e) Infmmatmn is being collected and will be laid on the Table of the House.
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- Apendix - XL

~ @ GOVERNMENT OF INDIA

MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
DEPARTMENT OF TELECOMMUNICATIONS.

. LOK SABHA
UNSTARRED QUESTION NO. 1609
TO BE ANSWERED ON 14™ AUGUST, 2013

.- . ALLOTMENT OF SPECTRUM
1609, SERIPONNAM PRABHARAR; S

Will the Minister of COMMUNICATIONS: AND INFORMATION TECHN OLOGY be
" pleased to state: Aras s ; ! '

(8  whether the Government is considering allocation of some of the spectrum through alio‘hnent'
route instead of auction; | Savi ’

St ' : B i e
(b)  if so, the details thereof and the reagons therefor; and s
_ [
(0 the present status of the proposal?
ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI MILIND DEORA) :

(@)  Yes, Madam,

(b) & (c) A Commitice has beeri constituted in Department of Telecom to examing various issues
related to allotment and pricing of spectrum, including conditiony Which meed to-be satistied-in-srder

to adopt auction as the preferted/sole mode of allotment.of spectrum, condiiony and yHeT of ypestium
| for which ‘administrative allotment of spectrum should be adopted as the notm, ete. Report of the

Comimittee is awaited. ' . T
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A GOVERNMENT OF INDIA ‘ Prendix Xy |
@ /,JINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY =]
G DEPARTMENT OF TELECDMMUNICA’I‘IONS

LOK SABHA
UNSTARRED QUESTION NO, 1093
TO BE ANSWERED ON 11™ DECEMBER, 2013

QUARTERLY PERFORMANCE MONITORING

1093, -SHRIPRATAPRAO GANPATRAQ JADHAD: !
SHRI RATAN SINGH
SHRI YASHBANT N.S. LAGURI'

Will tha Minister of COMMUNICATIONS AND INI“ORMATION TECHNOLOGY be
pleased to state: i

»
¥ . |
1

(a) . whethet the Government reviews the quarterly pmfm‘mance momtming done by the.
Telecom Regulafow Authority of India (TRA}) ! Pl e,

() if so, the details ther f:oi‘

(c) ihe details of the number of cases of violation of the plovv'lons of the licence agreement )
and TRAI regulations committed by telecom companies reporied in the above said quarterly
performance monitoring cartied out by TRAI, compay-wise;

4

(d)  the details of penalty levied against such qqrﬁpanies duting the last three years and the
current yeat, company-wise; and

() the details of action taken against the enting companies during the said period?

ANSWER .

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
; INFORMATION TECHNOLOGY (SHRI MILIND DEORA)

(2) & (b) In terms of Rule 3 of the Telscom Regulatory. Authotity of India (Annuval Repott and

Returns) Rules 1999, TRAI futnishes quarterly returns to the Depariment of

Telecommunications in respect of the following: ‘

(1)  Statement on the periodical survey conducted by the Authority to monitor the Quality of
| Service provided by Service providers, ¢

(i)  Statement on the steps taken to achieve Universal Service Obligation,

(i)  Returns on research and studies condusted including those ggnducted outside India,

(iv)  Statement on penaliies imposed by the Authmny for contravention of the directions of

the Authm ity.
Contd.....2/
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The detalls of number of casey of vmlatlons of Iloenos agreement / regulations hv tl?m,(

Service Providets ate not re eported in the- said | Qum'tezly Return sent to Department of M‘%

Telecommunications, »

(c) & (d) The Telecom Repulatory Authority of India Act, 1997 does not provide for imposing
penalty against the service plpwders directly by TRAL As intimated by TRAL the details of
violations of tershs & donditions of licence noticed by the TRAI during the last thues years and
the current year are given at Annexure ~ Y. The details of the violations of TRAD’s regulations

and the financial disincentives levied for non-compliance 01' the ' provmions of TRAI regulations
are given at Amnoxura - II ! :

) The dotails of action tnken by Department.on the cases of vmmhons of license a\grocmem
reported by TRAI (Almexurs-l) are given af A nnmxm‘e-‘ﬂ[g

e

\).')
AV

; e
LA

s R e

T s e

T R e T




e e Pt ot s | minmid

& i Annexure - I

Details of violations of termg & cbnclitiong of licence noticed during the Jast y
three years and the current vear. : : i

()  Rollout Obligations - Violations of license terms and conditions: i
As per the Unified Access Bervicg (UAS) Licerise, the lidensees are |
required, to aomply with the rollout obligationa: TRAI analyaed the
statug of complianae. of Rollout Obligation of the lcensees, who were

 issued licenses from Dec.2006 onwards and found that some of the
. licensees are not in comipliance of rollout obligations, Accordingly,
TRAI  has ' ‘recorumended for imposition  of  Liquidated
Damages/Cancellation of Licences of such licensees, i !
. ] 2 i '

(i) 8¢ Intra Circle Roaming: A case of some of the . Private mobile.
operators who are providing 3G services in those service areas where
they have not been allocated the 3G specttiim using intra circle
roaming arrangements was brought to the notice of Authority, On
examination, the Authority had observed that such an arrangement is
prima facie violation of license terms and conditions.

(iff) ~Etisalat & 8 Tel: The Hon’ble Supreme Court in its judgment dated '
© 2nd Feb, 2012 in Writ Petition (Civil) No. 423 of'2010 and No.10 of
2011 had directed that - ' ' i

a.  “The licences granted to the- private respondents on or afier : i
10.1.2008 pursuant to two bress releases issued on 10.1.2008

and subsequent allocation of spectrum to the licensees are
declared illegal and ate quashed,

A

b, . The above direction shal] become operative after four months,

In view of the fact that Hon'ble Supreme Court had given a prospective
date of effect to it order of quashing of the licenses which in clear |
terms imply that-for all intents and purpose, such licenges had to |
operate till a certain sunset date and hence they have to comply with
the license terms and conditions till that date. It had come to the -
notice of the Authority that M/s Etisalat & M /s S Tel had violated the

terms and conditions of License Agreement by discontinuing their
services before the sunset date, -
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o " Annexure - II

Details ¢f violations of TIU\l'_g_rfsgulatiOL and ﬂna.n(:lal disincentives levied

- rejected by the donor operators on various grounds, O

for rmn—complimmé of the provisions of TRAI regulations

Mobile l\quﬁaber 1.?01 tabihty After implenientation of the MNP
Regulations, the Au,thorlty had received & nlumber of complaints
whereif the subscribers had reported that their portmg requests were
examination,
it was noted that in many cases rejection of portmg requests of the
subscribers done by the service providers was not in accordance with:
the provisions of the regulations, Accordingly, directions were 1ssped
to concerned service providers to ensure compliance of MNP
regulations, In addition, show cause notices were also issued against -
those service providers who had, contravened the MNP regulations.
Further, TRAI has also issued Telecommunications Mobile Number
Portability (Fourth Amendment) Regulations, 2012 dated 19t
September, 2012 providing financial disincentives for unjustiﬁed
rejection. of porting request and for violation of timelines specified in
the regulations, These regulations came into force, sixty days from the

" date of publication in the official Gezetle. As per provisions of these

regulations, Financial Disincentives have been levied on three Lclecom
service providers and the list is given below:

8l | Name of Operator | Amount

No. ' (ms). |

1 M/s Vodafone Ltd. 15,000

2 | M/s.IDEA Cellular | 266,000

Ltd.
3 M/s Aircel Ltd. - '| 114,000
Total | 395,000

13

Violations of lmrml.iw ﬂyatem on Accounting Beparation
m;;mlﬂtlmm 2045 During the current vear, cases of violation of the

prowmom of'the Telecom Regulatory Authority of India's Accounting
Separation Regulations by the following three telecom companies were
noticed and these companies have been 1ssued Show Cause notices:

a. M/s Tulip Telecom Ltd.

b, M/s Bharat Sanchar Nigam Ltd.

c. M/s Sify Technologies Ltd,

[ 3,

2]




& Violations of p‘m"’h?i.siona of
of financlal dislncentives
different telecom services:

CELLULAR MOBILE SERVICES

e e A B SE S EPEI N R R 93w ]

&) Non aemplianog of Bonchmarks .

Quality of 8ervice regulations and levy
on service providers In- respect of

(Amount in Rs;)

Name of the Service
Provider

Quarter ending March

Quarter ending June

' 2018 2013
; ‘No. of Amount No. of ; | Amount 6f
Parameter | ©  of Parameter | financiat
s potmet | financial | s not mét . disinceritiy
|| disincent es imposed
' ! ve
| imposed
M/s Aircel Ltd. 8 1 1200000 9 195000_0
M/s Bharti Airtel Ltd. 2 150000 2 200000
M'/s Bharat Sanchar 1 o 1100000 13 1450000
Nigam Ltd. : g :
M/s IDEA Cellular i % i : 300000
Litd, ‘ .
M/s Reliance 1100000
Communications Ltd. 1 750000 1
(CDMA/ G8M) |
M/s Reliance . : ' 150000
Telecom Ltd . ESE000 k
M/s Tata Teleservices . 200000 -
Ltd. (CDMA/GSM) 8 ‘ 40dBA0 }
M/s Unitech Wircless - 150000 -
G ety
(Pamil Nac) bvt, Ttd, | ? ‘ , R0og
| M/s Vodafone India . 400006 4 150000
Ltd . i
= i ™
M/s MTS (Sistema : 9 50000
Shyam Teleservices - '
A :
5%
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,_-*‘f';“. Name of the Service | Quarter endingIMarlch Quarter ending June | s‘ll i
, "ﬂgNo. * Provider 2013 "t 0013 | :
' . No,of | ﬂmounﬁ No. of | Amount of |
i | Parameter of Pa;.rgmetqu,_ financia] = !
‘ ¢ snot met | finarcial | s not met disincentiv |
rp g o . | disincenti |, es imposed
.I .l C VE I‘ ._,....;... Iil ; I ) l
' i imposed | .
. ! : i

Ltd.) | K
b) Delay in submitting report s ' ?
8. Name of the Service | Financial disincentive | Financial disincentive i
No, . Provider imposed Quarter imposed Quaiter
ending March 2018 |  ending June 2013 B
1 M/s Bharat Sanchar - F ]
NigamLtd, 5355000 I . 3255000 [
2. | M/s IDEA Celldar : ‘ :
A A . 420000 ;
L_td. J i [’)I
st |
3 M/s Quadrant . ,
Televentures Ltd, - GEaH0
BASIC SERVICES: WIRELINE o
&) Non compliance of Blgnchmarks :
VS‘ Naune of the Service | Quarter Ending Quarter ending June -
No, Provider Merch 2013 2013
No of } Afnbunt No of Amount of | . g
Parameter of Parameter | financial -
§ Not Met | financial | s Not Met | disincentive ]
disincenti | imposed -
ve 3
imposed
M’/s I%h@ at Sanchar 12 | 1700000| © 13 2900000 :
Nigam Ltd . :
: N :
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M/s Vodafone Indig

PAC

1 50000 |
L.Ldl . £ :
M/s Mahanagar ‘ 6 300000 - 5 BDOOOﬁ
Telephone Nigarm Lt ; :

M/s HFCL M/s ;

Quadtrant
Televentures Ltd.)

i

b) Delay in submitting re jort

150000 |

Ly

RS Name of the | ﬁnalncial disincentive |. financial disincentive. ~

| No, Service . | ‘imposed Quarter Ending imposed

[ Provider ' March 2013 ' o

[ s Quarter ending June

| 2013 .

i‘ I [M/sHFcD it
i M/s

J Quadrant 20000

| Televentures :

| Ltd) .

|

| ! i ;

|

i
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. PROADBAND SERVICES o

a) Non compliance of Eeﬁchmmks

i S. [ Name of the Service | Quarter ending March |- 'I(_guar,ter ending June
No, © Provider ' 2012 : 2013
e i[ N of | Amountof| - Ng of | Amountof
| Paramete | financial Parameter | financial
I rs Not | disincenti | s Not Met disincentive |
' Met ve * : imposed _ |-
imposed [ ! L
1 |M/s Bharat | | ' 400000 :
" 210000
Sanchar Nigan Ltd. B 10080 4 ; <
| % M/s Mahanagar - 200000
Telephone Nigam 6 . 200000 5
Lid |
3 [M/sSilyLd, || 4 150000| 3 300000 '
4 M/s Tikona Digital : W 100000 '
Networks Pvt, Ltd. : : : feLao ! '
I : '
S M/s Syscon Infoway ' n 150000
Pvt, Ltd. : '
6 M/s Five Networks
Solutions (Indis) 2 100000 o
Ltd. _ '
7 M/s Atria ‘ , 200000
Convergence 0
Technologies Pvt, | b Lobeee ¢
Lid, ‘
8 M/s Beam Telecom ; 100000
Pvt, Lid,
9 M/s Tata ; o 250000
Comumunications _ &
10 | M/sYou _ 600000
Broadband India _ : 5
Pvt. Ltd,
L_—-_ 13 ? .
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M/s Southern 2 ' , ; 50000
OnlineBlo ~ 1
.| Technologies Ltd : g

=t

M/uIndualnd s . 100000
Media & : - i

Communications
Ltd.

i L
i

-t

b) Delay in submitting repott

S, | Name of the Service . financial Financial disincentive

No. Provider disincentive - imposed Quarter
imposed Quarter ending June 2013

Ending March 2013 '

1 [M/s Hathway Cable

& Datacom Ltd. ._10000

o]

M/s Tata

{0 ommunications' Ltd. 1RR00

3 M /s Digital Network
Associates Pvt, Ltd,

4 M/s Ortel ;
Communicatiohs Ld,

M/s Broadband :
Pacenet (India) Pvt. 155000
Lid.

)]

6 M/s Alliance e :,
Broadband Services ) 75000 '

Pvt. Litd. - i

7 | M/s Sify Ltd. - - 40000

8 M/s You Broadband

India Pvt. Ltd. e 30000

9 M/s Vasai Cable Pvt,

Lid. ].250.00
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‘Violations cof  provisions

QA b s

the Telecom Commmclal
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Communication Custpmer Preference Regulations, 2010

1

i
1

(Amount in Rs.)

' Last three. | . Cutrent |
Operator years Year

MJ/s Reliance Group 34130000
M/s Aircel 1td 5260000
M/s Tata (Group) 2381000
M/s IDEA Cellular Ltd 535000
M/s Vodafone (India) Ltd 310000
M/s Unitech Wireless (Tamil '

Nadu) Pvt, Ltd, 2200000
M/s Bharti Airtel 1,00,000 1420000
M/s MTS (M/s Sistema Shyam

Teleservices Lid.) 1675000

M/ s Videocon 7 315000
M/s Loop Moblle 145000
‘M/s Mahanaﬂar Telephone _
Nigam Ltd (MTNL) 25000
M/s Bharat Sanchar Nigam Ltd

(BSNL) ! 8000
M/s Quadrant ’l‘elevcm tures Ld,

(HFCL) 5000
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i ' ANNEXURE—III

Action taken by Department on the cases of VlDIathIlS of license agwemen’r
Iapnrtcd by TRAL .,

(i) Rnlloht O“biigaﬁciona ~ Violations of 1icensa tarms and conditions:
Department has mlpcséc't ﬁnancml penalty / Liqmciatecl Damages
upon certain Telcmm Service Pri oviders [TSPS] for violation of
rollout obligations. Howevm the action taken agamst these “
compamcs for violation o rollout obligations by Departrnent of
’Felecommunicatmn,s (DoT) have been challengcd m ‘the oouris of s
law and the same is sub-judice. !

(i) 8G Imm Circle Roaming: Regarding vmhtmn of 3G Intra Circle
Roaming (ICR) agreements by TSPs, DoT had issued Show Cause
Notices to these licencees companies viz; M/s. Bharti Airtel Ltd.,
M/s. Idea Cellular Ltd. and M/s. Vodafone Mobile Services Ltd. for
cancellation of their licenses allld imposition of penalty. 'I‘%le cAses
filed by these companies _clnéllenging the show cause notices issued
by DoT are now being heaﬁ‘d by the Tel‘ecom Disputes Settlement

and Appellate Tribunal (TDSAT) and are presently sub-judice.

{idi) Htigalat & & Tel A demand notice for-imposition of Rs. 650 crore
lms been 198ued to M /s, Etisalat for viclation of the terms of license
conditions in 13 License Service Areas (LSAs) and Rs. 250 crore
against M/s. $.Tel in respect of § LSAs on account of closing down
of its operation without following due procedure as specified in the I

license conditions. A Comimittee has been constituted to_examine,

e T

the issue and give its report for taking a decision, in this regard.
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N ' GOVERNMENT OF INDIA APpendax ~AN *}
¢ C“ MINISTRY OF COMMUNICATIONS AND INFORMATION TEGHNOLOGY 2
LOK SABHA J
2 ; :
G UNSTARRED QUESTION NO: 2373
ANSWERED ON;05.02,2014 ,
HACKING OF BSNL WEBSITE
SURESH KUMAR SHETKAR :
. ;
) £
(a\whether a Chinese telecom equipment company has reportedly hacked the website of Bharat !
Sanchar Nigam Limited (BSNL); .1 SR . ?
(b) if s0, the detalls thereiof; ' _ -. :
(c). whether the Government has gjot the matter investigated: _ e t
i | ‘ t o :
(d) if s0, the outcome thereof; and 3 :
i
(e) if not, the action taken by 1he Government to avold recurrence of such incident in future? |
Will the M[nlster of COMMUNiCATJONS AND INFORMATION TECHNOLOGYbrA pleased to
state;- y
l ANSWER
FHE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (DR.(SMT.) I(ILLl KRUPARANI)
(a) to (e) An incident about tfire afleged hacking of Bharat Sanchar Nigam Limited (BSNL)
network by M/s Huawel, a Chinese Telecom Company has come to notice.| The Government has
constiiuted an_Inter-minlsterfal fal team to Investigate the matter, J i R )
AR | 5
. 1
f
| i
. -‘TI g
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GOVERNMENT OF INDIA Appendix - X1
& - MINISTRY OF COMMUNICATIONS AND INFORMATION TEGHNOLOGY
2 : LOK SABHA
B UNSTARRED QUESTION NO: 4066
ANSWERED ON:19,02.2014 *
ADJUSTED GROSS REVENUE

KIBHANBMAI VESTABHAI PATEL

e |

B

; ) ;

(a) whether the Telecom Regulatory Authority of Indla (TRAI) has released a consultation paper i
on the Definition of Adjusted Gross Revenus (AGRY)In licence agreements for pravision of telecom . . 5
and Internet services and minimum presumptive AGR; o ' 1

3 ' 5| | I .. . 1| e
(b) If s0, the details in this regard: | _I !
| . ! i
(c) the details of the definition of AGR in the ISP licence agreements for provision of interriet : )
services; . ‘ : | H
(d) the comments of various stakeholders on the consultation paper; and 4 1

(e) the reaction of the' Government therean? ’
Will tha Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGYbe pleased to :
: - state:- _ ;
ANSWER. . |
g
| {
:

L/ 6
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1
E
- |
MINISTER OF THE STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION !
TECH..OLOGY (SHRI MILIND DEORA) . |

A
] B

" () & (b) Yes Madam. Based on a reference made by the Department of Telecom, the Telecom
Regulatory Authority of India (TRAI) released & Consultation paper in December, 2012 on the

el

‘Definition of Adjusted Gross Revenue (AGR) in the Licence Agreements for provision of Internet a
. Services and minlmum presumptive AGR * ' ;
(0) There la no definltlon of "Adjustod Gross Revenus(AGR)" In 1SR llcenoes (Without Internat E?'
Telephony) lssled under 1998 guldellnes. Following definltion of "AGR" | applicable for |8p
licences with Internet Telephony Issged under 2002 guidslines: : i
| | _ : ?i'
“Definition of Adjusted Gross Revenug" i
(i) Gross Revenue: The Gross Re}fen ue shall be inclusive of !ntern,let Accessl Service, Ihtemet ‘:
Content Service, Internet Tel"eph,ony Service, Installation charges, Laté fees, salo proceeds of 7
terminal equipments, revenue on account of interest, dividend, valued added services,
supplementary services, revenue from permissible sharing of infrasiructure and any other ' ; 1‘
miscellaneous revenue, without any set -off for related item of expense slc. | g
(if) for the purpose of arriving at the “Adjusted Gross Revenue(AGR)", the following shall be
excluded from the Gross Revenue: 1
: I
# Charges from Internet Access, Internet content and Internet access related installation charges: 54
# Service Tax on provision of service and sales tax actually paid to the Government if Gross
Revenue had included as component of Salef'g Tax and Service Tax,
(lif) AGR under ISP licence issued under 2007 guidelines s as follows: _

# Grogse Revenue: The Gross Revenio shall be Incluslve of rovenue from Intemet access -
service, revenus from internet content, revenue from Internet Telephony Service, Revenue from
activation charges, revenue from sale, lease or renting of bandwidth,links, R&
projects efe. revenue from IPTV service, late fees, sale procesds of terminal equipments, revenue
on account of interest, dividend, value added services, supplementary services, Intergonnection
charges, roaming charges, revenue from permissible sharing of infrastructure and any-other
miscellaneous revenue, without any se-off for telated item of expense etoe, '

G cases, Turnkey -

For the purpose of arriving at the ‘Adjusted Gross Revenua(AGR)" the following shall be
excluded from the Gross Revenue: 5 ' '

# Charges from pure Internet service, activation charges from pure internet subscribers. Pure ,
Iternet Services shall mean any methc;d!device/technology to provide access to Internet Unless i

explicitly prohibited and all content available Including web-hosting, web-colocation which s
avallable on internet without access restriction, : '

# Service Tax an provision of service and Sales Tex actually pald to the Government It gross

T T i 2 L T Ty e T T ST TR T Tt A e e i

e T T T st s U m i e 3 et s 1



@ :
Exbyacte t-rcaw\ Manval

»PNPPenchx = XV

‘% PﬂﬂLamem?\j ??Qcc&OT& v e Goveynamenl

M,qu.s’cﬂj Q; ﬂﬂxnrﬁe;\tcnj —Pﬁm-{s Newd Dellt
Chapter 8
[Assumnces]

‘8.1 During the course of reply given to a questlou or Deﬁmtwn

a discussion, if a Minister gives an undcrtakmg which
involves further action on the part of the Government in
reporting back to the House, it is called an ‘assurance’.
Standard list of such expressions which normally constitute-

. assurances as approved by the Committee on Government

Assurances (CGA) of the respective House, is given at
Annex-3. As assurances are required to be implemented
within a specified time limit, care should be taken by all
concerned while drafting replies to the questions to restrict
the use of these expressions only to those occasions when
it is clearly intended to give an assurance on the floor of
the House.

8.2 An assurance given in either House is required to be
fulfilled within a period of three mionths from the date of
the assurance. This limit has to be strictly followed.

8.3 To ensure early fulfillment of assurances, entire
process beginning from culling cut of assurances from
the proceedings of the House to the submission of
Implementation Report including extension of time,
dropping and transfer of assurances have been automated
through a Software Application named “Online Assurances
Monitoring System” (OAMS). Requests for extension of
time, dropping or transfer of assurances and submission
of Implementation Report through any other offline mode
shall not be entertained under any circumstances,

Time limit for
fulfilling an
assurance

Online Assurances
Monitoring Syslem
(OAMS)
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Culling out of
Assurances

Deletion from the
list of assurances

Extension of time
for fulfilling an
assurance

Registers of
Assurances

=]

- Manual of Parliamentary Procedures

8.4 When an assurance is given by a Minister or when
the Presiding Officer, directs the Government to furnish
information to the House, it is extracted by the Ministry
of Parliamentary Affairs, from the relevant proceedings
and communicated to the Department concerned online
through ‘OAMS’ normally within 20 working days of the
date on which it is given on the floor of the House,

8.5 If the administrative Ministry/Department has any
objection to treating such a statement as an assurance or
finds that it would not be in the public interest to fulfill i, it
may upload its request at ‘OAMS’ within a week of treating
such statement as assurance for getting it deleted from the
list of assurances. Such action will require prior approval
of the Minister concerned and this fact should be clearly

indicated in their communication containing the request. If

such a request is made towards the end of stipulated period
of three months, then it should invariably be accompanied
with a request of extension of time. The department should
continue to seek extension of time till the decision of
the Committee on Government Assurances is conveyed
through ‘OAMS’. Requests received through offline mode
shall not be entertained by either Rajya Sabha/Lok Sabha
Secretariat or Ministry of Parliamentary Affairs.

8.6 If the Department finds that it is not possible to fulfill
the assurance within the stipulated period of three months
or within the period of extension already granted, it may

seek further extension of time as soon as the need for such.
* éxtension becomes apparent, indicating the reasons for

delay and the probable additional time required alongwith
details of action taken/progress made in the matter. All such

~ request should be submitted at ‘OAMS’ for decision by

CGA thereon with the approval of the concerned Minister.

8.7.1 The particulars of every assurance will be entered by
the Parliament Unit of the Ministry/Department concerned
in a register as at Annex 4 after which the assurance will be
passed on to the concerned section

17
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8.7.2 Even ahead of the receipt ofl"commlmication from . _
the Ministry of Parliamentary Affairs through ‘OAMS’® -

the section concerned should take prompt action to fulfill
such assurances and keep a watch thereon in a register as
at Annex 5. -

8.7.3 The registers referred to in paras 8.7.1 and 8.7.2 will _

be maintained separately for the Lok Sabha and the Rajya
Sabha assurances, enfries therein being made session

~ wise.

The Section Officer in charge of the concerned section
will: i 55 : :

(a) scrutinize the registers once a week;

(b) ensure that necessary follow-up action is taken without

any delay whatsoever; Y

(c) submitthe registers to the branch officer every fortnight
if the House concerned is in session and once a month
otherwise, drawing his special attention to assurances
which are not likely to be implemented within the
period of three months; and

(d) review of pending assurances should be undertaken
periodically at the highest level in order to minimize
the delay in implementing the assurances.

8.8 The branch officer will likewise keep his higher
officer and Minister informed of the progress made in
the implementation of assurances, drawing their special
attention to the causes of delay.

8.9.1 Every effort should be made to fulfill the assurance
within the prescribed period. In case only part of the

information is available and collection of the remaining

information would involve caniderable time, an
Implementation Report(IR) containing the available
information should be uploaded at ‘OAMS’ in part
fulfillment of the assurance, with'in the prescribed time
limit, However, efforts should continue to be made for
expeditious collection of the remaining information for
complete implementation of the assurance at the earliest:

Yo

Role of Section
Officer and Branch
Officer

Procedure for
fulfillment of an
ASSUrance
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Laying of the
Implementation
Report on the Table
of the House

_ Obligation to lay "

“paper on the:Table -

of the House vis-4-
vis assurance on the
same subject

Manual of Parliamentary Pf'oci'za'u."es

8.9.2 Information to be furnished in partial or complete
fulfillment of an assurance should be approved by the
Minister concerned before it is uploaded at “‘OAMS’ in both
English and Hindi versions in the prescribed pro forma as
at Annex-6 , together with its enclosures. After online
submission of the Report for fulfillment of the assurance
partial or complete as the case may be, four hard copies
each in Hindi and English version with one copy of each
version duly authenticated by the officer concerned should
be sent to the Ministry of Parliamentary Affairs for laying
until e-laying is adopted by the concerned House.

8.9.3 The Implementation Report should be submitted
at‘OAMS’ only, Implementation Report sent by any other
mode or sentto Rajya Sabha/Lok Sabha Secretariat 1:hrectly1
will not be considered for laying.

8.10 The Ministry of Parliamentary Affairs, after scrutiny
of the Implementation Report, will arrange to lay it on the
Table ofthe House concerned. A copy ofthe Implementation
Report, as laid on the Table, will be forwarded by Ministry
of Parliamentary Affairs to the member(s) concerned.
Details of laying of Implementation Report submitted by the
Ministry/Department concerned would be made available
by the Ministry of Parliamentary Affairs at ‘OAMS’, The
Parliament Unit of the Ministry/Department concerned
and the concerned section will, on the basis of information
available at ‘OAMS’, update their records.

8.11 Where there is an obligation to lay any paper (rule/
order/notification, etc.) on the Table of the House and for =

which an assurance has also been given, it will be laid
on the Table, -in the first instance, in fulfillment of the
obligation, independent of the assurance given, After this,
a formal report regarding implementation of the assurance
indicating the date on which the paper was laid on the Table
will be submitted at ‘OAMS’ in the prescribed pro forma
(Annex-6) in the manner already described in para 8.9.2.

0
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8.12 Each House of Parliament has a Committee on
Government Assurances nominated by the Chairman/
Speaker, It scrutinizes the Implementation Reports and the
time taken in the fulfillment of Government Assurances
and focuses attention on the delays and other significant

‘aspects, if any, pertaining to them. Instructions issued by

Ministry of Parliamentary Affairs from time to time as
available on ‘OAMS’ are to be followed strictly.

8.13 The Ministries/Departments will, in consultation with
the Ministry of Parliamentary Affairs, scrutinize the reports
of these two Cqmmlttees for remedlal action whel cver

i3 called for. -

8.14 On dissolution of the Lok Sabha, the pending
assurances do not lapse. All assurances, promises or

undertakings pending implementation are scrutinized-

49

Committtees
on Government
Assurances

RSR211-A
LSR 323, 324

Reporls of the
Comunittees on
Government
Assurances

Effect on aséu;ra.uces
on dissolution of
the Lok Sabha

by the new Committee on Government Assurances for -

selection of such of them as are of considerable public
importance. The Committee then submits a report to the
Lok Sabha with specific recommendations regarding the
assurances to be dropped or retained for implementation
by the Government.



: MINUTES
D - otk COMMITTEE ON GOVERNMENT ASSURANCES
g - ' (2019-2020) s
(SEVENTEENTH LOK SABHA)

FOURTH SITTING
(03.01.2020)

* The Committee sat from 1500 hours to 1630 hours in Committee Room "B", Parliament House
Annexe, New Delhi.

PRESENT

Shri Rajendra Agrawal -  Chairperson
_ MEMBERS

2 Shri Nihal Chand €hauhan

3 Shri Gaurav Gogol

4, Shri Ramesh Chander Kaushik

5 Shri Pashupati Kumar Paras

SECRETARIAT

1. Shri Pawan Kumar - Joint Secretary 2

2, Shri H. Ram Prakash - Director

3 Shri S.L. Singh - Deputy Secretary

WITNESSES
inistry of i s (De t of Te munication
1. Shri Anshu Prakash - Secretary (T)
2. Shri P.K. Sinha - Member ;
3 Ms. Anita Praveen - Additional Secretary (T)
4, Ms. Ansuli Arya : - Administrator, USOF i
5. Shri Subodh Kumar Gupta - Advisor i
6. Shri G.K. Aggarwal - Wireless Advisor |
7. Shri Navneet Gupta - Joint Secretary :
8. Shri M. Akhaya - CVO :
9. Shri Sheo Bhadra Singh - DDG.
10.  Shri R.K. Khandelwal : - DDG
11.  Shri Gulab Chand - Sr. DWA F
Parliam irs

L. Shri P.K. Halder ' - Under Secretary

At the outset, the Chairperson welcomed the Members to the sitting of the Committee and
a_pprised them that the sitting has been convened to consider 25 Memoranda containing requests

&%
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received from various Ministries/Departments for dropping of 44 pending Assurances and for taking
oral evidence of the representatives of the Ministry of Communications (Department of
Telecommunications) regarding review of pending Assurances.

XXX XOX  X0X  XXXX XXXX XXX
XXXX XXXX XXXX XXXX XXX XXXX
2. Thereafter, the representatives of the Ministry of Communications (Department of

Telecommunications) and the Ministry of Parliamentary Affairs were ushered in. Welcoming the
witnesses to the sitting of the Committee, the Chairperson impressed upon them to not disclose the
deliberations of the Committee to any outsider. The Committee then took oral evidence of the
representatives of the Ministry of Communications (Department of Telecommunications) regarding
pending Assurances. Expressing concern over the long pendency of as many as 103 Assurances of ;
the Ministry, the Chairperson asked the Secretary, Department of Telecommunications to give an i
overview of the pending Assurances of the Ministry and also enquired about the internal mechanism
and system of monitoring and reviewing the implementation of pending Assurances in the Ministry.

3. The Secretary, Department of Telecommunications accordingly briefed the Committee on the
above issues /nter-alia highlighting the mechanism of periodic meetings activated about 6-8 months
back for monthly review of Assurances at the levels of Additional Secretary, Deputy Director General
(Coordination) and the Secretary (Telecommunicatiors). '

4, The Chairperson and Members thereafter raised various queries and sought certain
clarifications on the 16 pending Assurances. (Enclosure) taken up for the day. The witnesses
responded to these queries and also provided clarifications. As some querles required detailed reply
and inputs from various quarters, the Chairperson asked the witnesses to furnish written reply on the
same in due course.

5. The evidence was completed.
6. The Chairperson thanked the witnesses for deposing before the Committee and furnishing the
available information on the queries raised and clariﬁ!cations sought by them.
& The witnesses, then, withdrew.
8. A verbatim record of the proceedings has beéh kept.
The Committee then adjourned.
XXX XXX XXX - XXXX XXXX XXXX
XXXX XXKX XX OO XX XXX
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COMMITTEE ON GOVERNMENT ASSURANCES (2019-2020) LOK SABHA
Statement of Pending A'ssu[agggg relating to_;hg
i of unicatio partment of Telecommunication
(From 14" Lok Sabha to 15" Lok Sabha) :

k2

SQ/USQ No. dated

T —————_ T R AT R

Sl.No. Subject
1. USQ No. 2186 Setting uf) of BTS in Border Areas
dated 14.03.2007 s
2. USQ No. 4628 Grievancesl Redressal Mechanism by the Access Providers
dated 09.05.2007 _
3 UsSQ No. 1090 Effectiveness of Telecom Services
dated 13.07.2009 :
4, USQ No. 4254 National Spectrum Policy
dated 03.08.2009
5. | USQ No. 5700 2G Spectrum Investigation
| dated 07.09.2011
6. USsQ No. 3337 Telecom Finance Corporation
dated 14.12.2011 f
7. UsQ No. 2396 National Broadband Plan
dated 28.03.2012
8. |SQ No. 288 Complaints Against Unsatisfactory Telecom Services
dated 25.04.2012 '
9, | USQ No. 147 Location Based Service System
dated 08.08.2012
10. | USQ No. 1830 Allocation of Spectrum
dated 22.08.2012 _
11. | USQ No. 1566 Complaints Against Telecom Operators
dated 06.03.2013
12. | USQ No. 3682 Location Based Services
dated 20.03.2013
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USQ No. 1609
dated 14.08.2013

Allotment of Spectrum

14, | USQ No. 1093 Quarterly Performance Monitoring
dated 11.12,2013 i

15. | USQ No. 2373 Hacking of BSNL Website
dated 05.02.2014 '

16. | USQ No. 4066 Adjusted Gross Revenue

dated 19.02.2014
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MINUTES

. COMMITTEE ON GOVERNMENT ASSURANCES
(2019-2020)
(SEVENTEENTH LOK SABHA)
EIGHTEENTH SITTING
(08.10.2020)

The Committee sat from 1100 hours to 1200 hours in Committee Room "C", Parliament House Annexe, New Delhi.
PRESENT

Shri Rajendra Agrawal -  Chairperson

MEMBERS

Shri Ramesh Chander Kaushik
Shri Kaushalendra Kumar

Shri Ashok Mahadeorao Nete
Shri Santosh Pandey

Dr. Bharatiben Dhirubhai Shyal

OV b LR

SECRETARIAT

Shri Pawan Kumar - Joint Secretary
Shri Lovekesh Kumar Sharma - Director
Shri S.L. Singh - Deputy Secretary

e

XXX XXX XXX XXX XXX XXX
XXX XXX XXX XXX XXX XXX

At the outset, the Chairperson welcomed the Members to the sitting of the Committee and apprised them
that the sitting has been convened to consider and adopt 04 draft Reports and for taking oral evidence of the
representatives of the Ministry of Rural Development (Department of Land Resources). Thereafter, the Committee
considered and adopted the following four (04) draft Reports without any amendments:-

(i) Draft Thirteenth Report (17th Lok Sabha) regarding ‘Requests for Dropping of Assurances
(Acceded to)’;

(ii) Draft Fourteenth Report (17th Lok Sabha) regarding ‘Requests for Dropping of Assurances (Not
Acceded to)’;

(iii) Draft Fifteenth Report (17th Lok Sabha) regarding ‘Review of Pending Assurances Pertaining to
the Ministry of Communications (Department of Telecommunications); and

(iv) Draft Sixteenth Report (17th Lok Sabha) regarding ‘Review of Pending Assurances Pertaining to
the Ministry of Education (Department of School Education and Literacy)'.

XXX XXX XXX XXX XXX XXX
XXX XXX XXX - XXX XXX XXX

The Committee then adjourned.
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MINUTES
COMMITTEE ON GOVERNMENT ASSURANCES
(2020-2021)
(SEVENTEENTH LOK SABHA)
FOURTH SITTING
(08.02.2021)

The Committee sat from 1430 hours to 1500 hours in Chairperson's Chamber,
Room No. 216, Block-B, Extension to Parliament House Annexe, New Delhi.

PRESENT
Shri Rajendra Agrawal - Chairperson
Members

Shri Nihal Chand Chauhan

Pa

3 Shri Ramesh Chander Kaushik

=3 Shri Kaushalendra Kumar

5. Shri Santosh Pandey

6. Snri Pashupati Kumar Paras

Secretariat

i Shri Pawan Kumar - Joint Secretary
il Shri Lovekesh Kumar Sharma - Director

3. Shri S.L. Singh - Deputy Secretary

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them regarding the day’s agenda. Thereafter, the
Committee considered and adopted the following Four (04) draft Reports without
any amendments:-

(i) Draft Thirteenth Report (17th Lok Sabha) regarding ‘Requests for
~ Dropping of Assurances (Acceded to)’;
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(i)  Draft Fourteenth Report (17th Lok Sabha) regarding ‘Requests for
Dropping of Assurances (Not Acceded to)’;

(i)  Draft Fifteenth Report (17th Lok Sabha) regarding 'Review of
Pending Assurances Pertaining to the Ministry of Communications
(Department of Telecommunications)'; and

(iv)  Draft Sixteenth Report (17th Lok Sabha) regarding ‘Review of
Pending Assurances Pertaining to the Ministry of Education
(Department of School Education and Literacy)".

Z The Committee also authorized the Chairperson to present the Reports

during the ongoing Session.

The Committee then adjourned.
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COMPOSITION OF THE COMMITTEE
ON GOVERNMENT ASSURANCES*
(2019 - 2020)

SHRI RAJENDRA AGRAWAL - Chairperson

MEMBERS

. Shri Sudip Bandyopadhyay

. Shri Nihal Chand Chauhan

. Shri Gaurav Gogoi

. Shri Nalin Kumar Kateel

. Shri Ramesh Chander Kaushik
. Shri Kaushalendra Kumar

. Shri Ashok Mahadeorao Nete

. Shri Santosh Pandey

. Shri Pashupati Kumar Paras

. Shri Parbatbhai Savabhai Patel
. Shri M.K. Raghavan

. Shri Chandra Sekhar Sahu

. Dr. Bharatiben Dhirubhai Shyal
15. Smt. Supriya Sule
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SECRETARIAT
1. Shri Pawan Kumar = Joint Secretary
2. Shri Lovekesh Kumar Sharma - Director
3. Shri S. L. Singh - Deputy Secretary

* The Committee was constituted w.e.f. 09 October, 2019 vide Para No. 609 of Lok Sabha

Bulletin Part-II dated 09 October, 2019






